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FEAT. 766(37).—FT TLFR, I ATIHIw, 1989 (1989 #T 24) S& =0H THF TATq IFT
ATTHAH FgT TAT &) T &7 20% % ITEE (1) T T&T ARRAT AT TIRT Fd g4, Tg THTETT 2T S
TETY [ A I & forw, a7 e Sreer @terd Ber eaq9 Sueg aqast | @ @ g, aeems
T o ATATATE ool § AWIET — Il AFT % GeT ATATATE forel § THITE §eq7 28 U< U Ara & &1

AT w0 it e Yo IR % Feured & o sraews g, UHT $fH o ST F o6 ey o =
FAT &;

I I F o T=g® F AT, T6TT | 39 ATEEaT & The & a9 &7 Ja,
I SATAHIH T &meT 209 it IT-aTT (1) F Tl IR TS & 70 UHT 7 F 3T 3T STIRT &
g H AT FT G, ToAF VAT AT HerH WIIFHT oF9iq, SUeEe AT, IT@e e, er
ATATATE &l foIfgd &7 § BT STORT ST 3 ST 37 ST g | T4 TR SerTshdl i SAehrd

] F AT FIFAT T(FEIEL F ATEAT F GAATS AT ATHL TG FGT A Tt U ey 7 qaars e =
T o TATT, A( ATALTF THA AT, ST LT AT AT &N 6 (o1 SATATT < T STTATT T&TT Al BT,

1143 GI1/2025 @)
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T Afafaaw & gy 209 o SU-amT (2) & orefi= oy aTteshrey g oo o saer sty
BN =9 ATIg=AT F A9 o FTeAt i TISET i 977 A 3ured & AT Togsh ATh g1l 9eIq
TTTARTET o Sh e tad HIaTad § 3T HTeAr Ram ST |ehar 2l

ATLAT

TTETE ST & ATATATE FSrer # ATET — FHiET AF0F F 7e HTATaTS o # GHITE §&41 28 9T AT Aa<
o %7 RHTor w1 F @Ow & aREsET F o stfgwor i sraaredt @<=T afga ar d@a s w1 |@iem

R
T qoeI™ IEEUEEIEICT
e : | ffear AT TATETT
FHI® qd . f FT HR S T STAET T W“W
(3RTH)
1 1641 AT .9 =T 0.0183
2 1642 AT FITT 0.0108
3 1645 At T 0.0352
4 1646/1 st F0 0.1366
5 1827/1 st F0 0.0035
6 1828 BEil T 0.0131
7 1828/1 At O 0.0083
8 1829 At O 0.0183
9 1829/1 st T 0.0036
10 1830 AT EERS 0.0898
11 1831 BE(l S 0.0103
12 1852 BE(l S 0.0609
13 1853 T FIT 0.0537
14 1854 T . 7. T 0.0861
15 1855 LKl Fo 0.0091
16 1856 LKl Fo 0.1693
17 1857 IGEl Fio 0.0058
18 1859 BE(l T 0.0065
19 1925/1 IEEil FfO 0.0091
20 1926 EEL U 0.0297
21 1932 T ERAS 0.0006
22 1933 st Fo 0.2516
23 1934 LT EEES 0.0044
24 1935 IGEl Fio 0.0075
25 1943 qEE FIT 0.0046
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26 1954 EEIl i 0.0132
27 2314/1942 IGEl Fior 0.0103
28 2315/1942 EEL U 0.0256
29 2316/1942 EEL U 0.0649

[FFIEY 7. 263689 FI.H.5.-THI-FHIT0STUHT 2(3AEATe)/2/2024 FTITAT T TRATSAT Taerh-2 /

T/
TH. T, UH. FATe, T TRITSHAT TaerH/ ey -2

MINISTRY OF RAILWAYS
(West Central Railway)
NOTIFICATION
Kota, the 13th February, 2025

S.0. 766(E).—In exercise of the powers conferred by sub-section (I) of section 20A of the Railways
Act, 1989 (24 of 1989) (hereinafter referred in as the said act), the Central Government after being satisfied that for
the public purpose, the land, the brief description of which has given in the schedule annexed hereto, is required for
execution of the Special Railway Project, namely, Nagda — Kota section in Jhalawar District Construction of Road
Over Bridge on LC No. 28 Project in District Jhalawar in the State of Rajasthan, hereby declares its intention to
acquire such land :

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section(l) of section 20D of the said Act:

Every such objection shall be made to the competent authority, namely, Sub Divisional Officer, Gangdhar,
District Jhalawar, in writing and shall set out the grounds thereof and the competent authority shall give the objector
an opportunity of being heard, either in person or by legal practitioner and may after hearing all such objections and
after making such further enquiry, if any as the competent authority thinks necessary, by order, either allow or
disallow the objections.

Any order made by the competent authority under sub-section (I1) of section 20 (D) of the said act shall be
final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of the land to be acquired with or without structure falling within, for the Special Railway
Project namely: Nagda — Kota section in Jhalawar District Construction of Road Over Bridge on LC No. 28 in
District Jhalawar in the State of Rajasthan.

State : Rajasthan District :  Jhalawar
Village : Kitiya Taluka: Gangdhar
Sl. No. Survey No. Type of Land Nature of Land Are-a ofthe Land
(in hectare)

1 1641 Government Gai.mu. Chah 0.0183
2 1642 Government Banjar 0.0108
3 1645 Private Agriculture 0.0352
4 1646/1 Private Agriculture 0.1366
5 1827/1 Private Agriculture 0.0035
6 1828 Private Agriculture 0.0131
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7 1828/1 Private Agriculture 0.0083
8 1829 Private Agriculture 0.0183
9 1829/1 Private Agriculture 0.0036
10 1830 Government Banjar 0.0898
11 1831 Private Agriculture 0.0103
12 1852 Private Agriculture 0.0609
13 1853 Government Banjar 0.0537
14 1854 Government Gai.mu.Rasta 0.0861
15 1855 Private Agriculture 0.0091
16 1856 Private Agriculture 0.1693
17 1857 Private Agriculture 0.0058
18 1859 Private Agriculture 0.0065
19 1925/1 Private Agriculture 0.0091
20 1926 Private Agriculture 0.0297
21 1932 Government Banjar 0.0006
22 1933 Private Agriculture 0.2516
23 1934 Government Banjar 0.0044
24 1935 Private Agriculture 0.0075
25 1943 Government Banjar 0.0046
26 1954 Private Agriculture 0.0132
27 2314/1942 Private Agriculture 0.0103
28 2315/1942 Private Agriculture 0.0256
29 2316/1942 Private Agriculture 0.0649

[Computer No: 263689 F. No. WCR-KOTAO0GSU2(ROB)/2/2024-O/o CPM/GSU-1I/WCR/KOTA]
M.R.S. CHOWDARY, Chief Project Manager/ GSU-2
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